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The spplicont retired from the Indizn Folice
Service (I.F.S) on 28-2-1985, on super:nnuaztion, from
the I.F.S Cedre of the Gujarat State. At the time of
retiremert he was holding the non cadre post of Director

Generzl € Inspector Genszral of Folice (Armed units,

b 1.
{

Training & Computer), which was declsred eguivalent

1

in ststus @nd responsibilities to the cadre post of

v

- —~ o - B 3 ) LI 2
Director Gen:sral & Ins_ector General of Folice ., He

filed this applic.tion on l4-7=1986 under section 19

e

of the Administrstive Tribunal Act 1985 - Act for short,

The nature of his grievence has been stated by him in

1

: . . P T
sera 3 (iv) of the applicsation @nd it is produced

For recovery of damages for injury caused

to #pplicant by delibsrate contzmptuous
violstion of tre Rule 9 of the Indi:n Police
Service (Pay) Rule, 1954 in predetermined
vindictive pattern by every time since

seversl years deliberately upgr:ding the

lower posts by cre ting such high r non-cadre
rosts without substance of inferior ststus

°nd responsibility to give spplicant unjust

‘nd unequal or unlewful treastment in violation
of Article 311 and Articles 14 :nd 16 of the
Constitutien, by persistent high honded
excrcise of authority with malicious and
deliberate intention znd design, in colourszble
exercise of rower, infringing applicant's legal
rights, with motive to cause harm to zpplicant,
to degrade, insult snd humiliste applicant
socizlly snd otherwise in the ecyes of the
subordinates, Police Force, colleagues .nd
public et l:rge &nd cause loss of reputation

to applicant even by acting against the provisions
of law, by making false representstions, by

-




of the of
as to th: way in which 2 public servant should

wilful disobedicnce directions aw

conduct himself to knowingly cause injury to
applicant by such disobidience of law resulting
even in commission of offcnces by them in

even in

collusion and with common intention

varience with the legal position decided by

the High Court of Gujsrat and in violaztion of

the law l:id down by the Supereme Court of India
relatirg to the Rule 9 of the I.,P.S (Pay) Rules,

1954, | :

In the light of this grievanc: we may see the

scught by him in para 7, They reproduc=d below :

are

In view of the facts nerraeted in the foregoing

paras particulerly in pare 6, the applicant prays

for the following reliefs :

To direct the respondents St:te of Gujarat

of India and others to pay

50 lakhs (Rupees fifty L:khs)
applicant,

and/or the Union
the
@s damages to the

amount of Rs,

(b) To direct (if so deemed fit) the respondents,
nsmely, the State of Gujarst and/or the Union

of India to recover, (after first making full

50 lekhs

(Fifty Laekhs) from threce other rescondents,

Solanki, Prabodhbhai

fix Accountability

cayment to me) the entire amount of Rs,
nemely, Sarvashri Madhavsinh
V.T. Shah so as to
on these wrong doers for the

to

Raval and
reasons submitted

specialkly in para 118 120 zbove,

of this applicastion to the

To award the cost

applicaent.

From the above amount of Rupees Fifty Lakhs

applicant will take rupees twenty five lakhs
only snd the remaining amout would be given




giveh by the applicaent either to the Gujarat
State Folice Fsmilies Welfare Fund for welfare

~

zctivities @nd schmes for the men, officers and

their families or & Trust will be started by
the applicant for their welfare,

(e) To sce for itself the evidencs of conduct of
Shri V,.T. Shah znd if the Hon'ble Tribunal
deems it fit to consider recommending to the
Union :nd/or State Governments for compulsory
retirement of such officer (Shri V,T.Shah)
who caznnot stand and act upright as per the

rules, law and the Gujzrat High Court judgement,

(f) To consider, after seeing facts and evidence,

recommending to the Union :nd/Or State Governments

for action as requested and prayed in paras

108 znd 109 above for the security nd integrity

of the country énd the Armed Forces and
uprightness of zdministretion, 2s deecmed fit.

’

(g) To grant any other and further relief as may
be decemed just &nd proper in the interest of

justice, p)

3. We note thst the applicant hss not impunged any
order in this applicetion, When the 2pplication caeme up
for acdmission on 20-10-1986 the applicant apyeared in
rerson znd stated on that his cause of action is limited
to the rosolution »f 9-1-1985(innexure 39) of the
Government of Guiszrat 2nd th-t his relicf is limited to
clausega , b nd «cof para 7 reproduc ed above, Notices
were issued to th: rospondents on admission and the

r spondents filed replies epposing the zdmission on
various preliminary grounds, The application was, however

sdmitted on X 27-4-1987, The r@spgnd@hts nzve not filed




being
& final reply to the application, d»scit@Lgivcn sufficient

time for the purpose,

w
LRSS

4, This gpplic&tidrﬂvﬁ token up for final hearing
onn 19-10-1992, when the applicent appeared in person

and the respondents were represented by counsel, The
applicant and the leerned Counsel for the respondents
were heard at length and the case w s reserved for

orders.

B The applicant stated that the resohution,
dated 9=10-1985 of the first res ondent [Annexure A-39)
has @ history behind it., Prior to March 19¢4, there was
only one pest of Director Genwra. and Insyector Genera
of Police in the I.P.S5S cadre of Gujarat. This post was
held by Shri P. N, Writer, I.P.3., who retired on
28-12-1984, It is the epplicant's case thet he was the
next senior most I.P.S Officer on the cadr- ond he had
zn outstanding record, Thercfore, the first respondent
Director General (2 &)
should have appointed him u%(kxén However, the first
respondent decided oth:rwise, but, ycot, could not
supercede him in view of is record, ond it was
decided to create an ex-cadre post and aproint the
applicant to thet ost, to Frevent him from raising
zny objections, Accordingly, Government passed a

resolution dated 1-3-1984 (Annexure 1), by which @n

+h

ex-cadre post of Director Genmeral nd Inspector General
of Police (Armed Units xrd Tr:ining and Computer Centre)
Gujarat State (D.G.-ATC,for short) was created with

Head Quarters a2t Ahmedabzd on a fixed pay of Rs. 3000/~ YU

per month for the period from 1-3-1984 to 28-2-1985



Government ~lso declared this p-st to be eguivalent
in status 2nd responsibilities to the cadre post of

D.G., ( Director General and Inspector General of

Police) in the 8tate, for the purposes of Rule
Rules 1954,

(1) of the Indian Police Service (Pay), The
applicont was promoted and appointed to this post

by # notificstion of the same date (Annexure 2).

Shri V,T, Shah, I.P.S., the sixth respondent, who

'was)rdmitt:dly’junior to the applicant, was appointed

to ¢ cadre post »f D.G
6. The applicant submits th t during his
tenure of about a2 ye:r on the pest of DG,

ATC, he was treated shabbily. He w.s ignored. His
He protested.

swers were msurped by the TuuuL.ﬁ> l:st of his
protests relastes to the arring ment in connection
with the celszbration of Republic Doy 176¢5.In that
context, on 9=1-1985 h» w s siripped of the work
reloting to Armed Units by @ resolution of the Govern-
ment ( Annex.32). Being aggrieved by this, he sent
a letter dated 15-1-1985 (Annex.4l). Parz 19 of
that letter, addressed to the Chief Secretary is as

follows:

" I have }&tl“ltly and quite ly borne

[ 1

&ll the humilistions wnich hawve ren thus

rom /pril 1980 onwards,

by

inflict&d on me

‘Buty as @ disciplined officcg 1 did not
reise even @ sl ngle protest but promptly

every time caerried out the crders of the
Govt, Even now when I was due to retire




o

{
on superannuation on attaining the &4:

58 on 28th Feb, 1985 (after few weeks} i
was least expecteé that I would be put teo
further humilistion. Thus, it would be seen
from the events of the last five years that
becsuse .of my outstanding record Government
had to give me three promotions in the last
five years of service because they could not
supersede me due to my outst:nding merit,but
.

every time they hsve crested & higher non-

R )

c dre post without any substTsncg2 L0 Tost me

}
-
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e concluded the letter by requesting Government that
in ca:se they were either unwilling to rescind the reso-
lution dated 9-1-1985 (Annex.39) end restore the status
uo in rec:rd to his position as D.G. ATC or to appoint
, _ p
him to the cadre post of D.G., he should be given . -
—
imm?di:t@ly,le.ve prepatory/rctiramcnt and be permitted
to superannuate on 28-2-1985. Government neither relented
nor replied to_the letter, He retired on superannustion
w alleged cumulative
on 28=2-12385, The[\treftm:nt meted out to him has

found “XUTesSgjienil this epplication, and we will deal with
it latter.
nature of the

Fige We msy now set out briefly the,treatment
meted out to the applicent after his sppointment as
DG ATC a&s this will rrovide the back-ground for the
Annex.39 Resolution dated 9-1-1985 and it will also
show what action, if any, was taken by the applicant

in these circumstances,

8, The zpplicsnt has admitted that,on his
appointment to this post, declared equivalent in status
:nd responsibilities to the cadre post of D.G., he was

“L, not even provided with either =n office or with ény
/
]
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staff or with a phone, He states XX in para 28 of his
application as fOlloWs:

" The applicant used to sit at his

residence alone using it as Cffice, Neither

S— o e T N

any staff (not even cntg humn pbeing) nd even
phene for office were provided < sancticned,

Geéspite reguests, This position continued from

- -

1-3-1984 to 8-1-1985 and also from $-1-1985 to
.25:-2:-9ég,~::r:;”5;;:: cn which the epplicant
retired from the sc called high office of -
Directcor General and Inspecta General of
Police on superannusticn cn reaching the age of

58 years.,*®

. ~while holding this thigh ofticey the applicant
states, that he was not permitted to exercise any
authoer ity particulerly over the armed Units, wh icﬁ
Was always exercised by shri v,T,shaeh the L,c, The
Applicent complains as fClloWs in para 19 cof his

applicetion:

% Despite this clear and specific legal
positicn, shri v.r.shah continued to issue all
types ©f dXders pertaining to State Reserve
Police Force relating to the deployments, trdans-
fers, promoticns, postings, morements, parades,
training, etc, etc, even though all thocse -
subjects were within the jurisdictiocn of the
applicant only...*

NAhen shri v,T.shsh, DG, persisted in issuing such
unauthoarised orders, the applicant tock courage and
thought it fit to issue ¢ teleprinter message to all

autheorities cwncerned on 3-4-1984 (4nnex . 7) that he

alone hag the authority to order deployment, transfer

W

and movement of the Special Reserve Police Fcerce, The

e e A R A S o S O R Vi ol RS U P NS (DS et 00 o S S BRI L e R
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D.GC. was rejquested that in case he wanted any force
he shauld maike & reguest to the Control Rocm set up
by the applicent,

10, The apvlicant states that _on 6-4-1984, the

p

Hone Secretary spcke tohim abcut'the Annex .g message
ana asked the applicant to ('(hold up the coder for a

few days, a s the Home Minister (Mr.,Prakodh Raval) desires
that these orders shculd be issued only by sShri v,T,shah®
The applicant states that he explained the legal
position to the Home 3ecretary thdt the D.G, wannot
exercise any powers in this area, Nevertheless. the

order )

Annex.’]/jwds kept in abeyance until further corders by

the applicant by issuing another message on 6-4-1984
(Annex.g), There is no indicetion «s to what happened
subseguently to the Annex.7 (xder, tirerhgps, Shri
V.T.S3hah cntinued tC exercise those powers thereafter
without <ny hind/zance cr pr ctest from the applicant,

.

11, NO notlce was taken c¢f the applicant's letters

to the D.G. X3¥ BXxRARY (1) stating that the

author ity of shri v,T.3hah 0G to transfer a Mounted
Folice Suc-Inspector has been challenged in givil
application nNo,1984/c4 (annex.l1l), (ii) reguesting

for all regards of SRPF tO be sent (Annex.lzs, Liil}
conveying the views of the Commandants that crders of
movement, deployment should ce issued only by the DG ATC
(Annex .13), (iv) prctesting against orders issued by the
DG transferring SRP bolice Inspecta (Annex ,14) and

) -for dglocation of staff for his office (Annex ,15),
Therefcore, all authority was being exercised by the Da

totally igna ing the applicant,




11 W/

12, We can notice one instance apout the alleged shabby

treatment meted ocut t¢ the applicent, As no staff was given
to the applicant, he thought that he cauld entrust the
commandent SRP Gr.XIII, who had less work, to work as his s
staff Cfficer and,therefore, he issued an order in this
behalf on 15-6-1984 (Annex.,A-1S9) with copies to all field
authcrities and to Government, This oader was promptly
cawntermanded by the Gowernment and he was snu&ﬁed by

Annex .A-20, wireless messagé and he was asked to clarify

under what authority he issued that order.

13, Je can conclude this recitation with the instance
of presenting « cuard of Honour to the Governor-tf Gujarat
fa which purpose shri v,T.shah,the DG, direct ly summoned
the SRP/without even intimeting the applicant arcut it,

In para 49 of the application, it is stated that the
applicant complained abat this to the chief Secretary,
Despite this/the D.G., repeated this action on the oceccasicn
of Independence Day on 15-8-1984, fo which purpcse he

directly called the 5.R.P. for the State functions,

14, Ae can now come to the events on the eve of tﬁe
Republic Day 1985 celebrations. Befcre the dpplicant oould
initiate any dction in this regard, shri v.T.3hah , the

D.G, issued on 5-1-1985, directions to all the conmdndants
under the applicant to send one Company to participate in
the Republic Day rrade (Annex.A-33) whichshaild Yeport

at the police Head Quarter on 19-1-1985 and 2lso to send tte

whole band with equipments and dress cn 8-1-1935 (Annex.A, 33



and Annexure 34. The applicant promptly sent a message

to the D.G on the same day (Annex.-A-35) objecting to the
direct demand by h?giésksd; him to avbid such direct demands
in future. He endorsed a copy of the message to all the

* & asked them '

Commandants of the S.R.P under him, to await his instructions
He also issued a message on 5-1-1985 (Annexure A-32) to all
authorities, which gives the impression that he g not

the Dszgirectly responsible for organising the Republic
Day function. This rgction was resented by the Government
who informed that the action taken by him (i.e. Annexure A-35)

was not proper and that he should have approached

Government and he should not have interfered with the

gompliance of the instructions issued by the D.G. Police.
Government\therefore}desired him to instruct all concerned
to co&%ly with instructions issued by the D.G. PoOlice
(i.e. Annexure A33 and A=34) for sendiné bands and one
company for the Republic day éelebration. The applicant
had to meekly submit to this direction _and to send
such message on 10-1-1985 (Annexure A-37) to all his
authorities to comply with the directions of the D.G. Police
The applicant also sent message to the Home Secretary on
the same date (Annexure A-38) stating that the Republic
Day arrangements were his duty and not that of the D.G
and that he had issued same instructions on this subject

on 6-1-1985 (Annexure A-=32)

15 Perhaps‘as a result of this incident Government

passed a resolution on the dame day viz, 9-1-1985 (Annexure

A-39) by which the control over Armed units was taken away

from the " parview of the DG, ATC and vested in the D.G.
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The applicant was thus stripped of the most important

function alloted to his post.

ls6. It is then that the applicant, feeling aggrieved
by the Annexure A=39 resolution wrote a letter dated

an ; -
15-1-1988 (Annexure 41),extractof which hafa been reproduced

in pafa 6 supra. In para 2 of this letter he states

as follows :

Service rules of the Indian Police Service provide
that all the super timei posts should be filled in
by an officer with merit and with due regard to his

seniority. It is seen that since nearly last five

years every effort has been made to humiliate me and

——

give me no nroper work and posting @ue to my merit

iy . .

rank and seniority by every time creating non-cadre

. -

posts, upgrading and down grading these posts and
by every time conwerting cadre posts into non-cadre
posts for this purpose. Following faw instances

would - kindly convince you about the same.

The instances he then refer  to are as follows 3

2 He was transfered in 1980 from the post
of Commissioner of Police, Ahmedabad in the rank
of Additional I.G. Police to a non-cadre post of
Adcitional I.G.P Industrial Security with a staff
of about two clerks andpracticably no work and he

lc
was kept on that post for about two years just to

humiliate me ".



' i

never permitted tc occupy the cadre

(1]

1'1) o He wa
post of Spl.I.c., of Police and Director, Anti-Caruption
Bureau, when the incumbent retired on superannuation,
that incumbent wés given an extension of six months,
Thereafter/the cadre post was kept in abeyance and a
non-— c'a.dre.po.st of the same designation was created
shri M.J.dedeja, a retired IT.PS . Offlcer

) )
was re-employed on that post, The applicant was promoted

and his junic

t o an ex-cadre post, e xpplizxrk WX3 ERXXXEEE KrX kke
of Special I.G., of Police viz. Principal, Police Training
College, Junagadh, which o iginally wa§ of the rank of

a Super intendent of Police, but was recently upgraded to
that of a D.l1.6;

iii). _ H= cgikx®sd The last instance &» Riy, he cites,

is his appointment tc the non-cadre post of D.G, ,ATC.

17, From the abwe ndarraticn, it is clear that there
were many instances when the applicant felt that he was
insulted and humiliated, He himself has sc alleged in the
Annex,.41 letter dated 15-1-1985 extracE of which have been
repr cduced with emphasis in paras 6 and 16 supra,. "'yet)he
has not shown thet he tock any effective action acaingt

the authoarities. He did not zgproach the Eigh Court ‘of
Gujarat or the Supreme Court seeking ﬁhe kind of relief

seeks

which this applicaticn/or any other appr cpriate relief,

He remained content with meking ineffective representatiocns
tc the State Gwernment, which &k were ignored. That is >

clear from the letters he wrote during the period he was -

D.G, as shown earlier,




15 : L/{)&:)
1l8. That apart theye is evidence to suggest that he
really ?

wasynot discontended as he has made out in the present
application. He was, infact thamkful to the - Chief
Minister and the Home Minister for éiving him promotion
as seen from the Annexure A-45 letter dated 4-5-19§2,
he wfote to the Home Minister when he was Spl. I.G.P

¢, Principal Police Training College, Junagadh. The
avplicant was, perhaps, staying in the guest house and
there were rumors that 60vérnment had asked him to
vacatd the Circuit House and occupy the house in which
his precessor lived. It is in this connection he wrote
this letter to the Home Minister. Inter alia,he writes

as follows :

Actually I would like to state that I had/have
absolutely no interest either way whether Kaumudi
Vihar is or is not repaired, because personally it
is not going to affect me because when I had seen
Hon'ble Home Minister on 23-2-1982 at Gandhinagar
the Hon'ble Home Minister had been kind enough to
tell me that "You are a very capable and competent
officer. You go trere for a few months and whoever
gets promoted as Spl. IGP after this will go to
the P.T.C. first, and you will come back to
Ahmedabad. This was extremely gracious on the
part of Hon'ble Home Minister and I am grateful

for the same. Before coming to Junagadh I had

also called on Hon'ble the Chief Minister on 5-3-82

at Gandhinagar. to thank him for the promotion
and__among other things the Chief Minister had been

kind enough to remark " What makes you think that

“you will be there for long ? ". I told the

Chief Minister what the Home Minister had stated
to me Xas mentioned above) and Chief Minister was
pleased to say "Yes, whoever is now promoted as
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Spl. IGP will go there and you will come back
to Ahmedabad ". I am grateful to both, the

Home Minister and the Chief Minister for their

this appreciative opinion and kind feelings

for me.

Further ¢omment; on the applicant's grievances against the

Chief Minister and Home Minister are guperflous-

19, During - -~ arguments ,the applican: came out with

the g
what anopears to bthruth. He was sure that he was being

humiliated, but not too openly. The State Government
willi;g ) i . o ‘
was alWaye /] ~ to give him promotion and therefore
nothing much could be proved in a @ourt of Law Had he approachs
-ed the High Court he might have even been suspended and
harrased. chbeven without such provocation’the
Chief -ecretary to the Government of Gujarat sent him
a letter only two days before his retirement conveying
Government's displeasure over certain alleged acts of
oamisston angomE%s?%ﬂg has challenged that letter in O.A.
238/1986, which was also heard on the same day. It is
difficult to escape feeling tht the applicant was afraid

of reprisal by Government and hence he suffered all this

hmmiliation without any proteste.

20. Alternately he was really satisfied about the
promotion given to him from time to time,even if it be

to a sine cure non-cadre post, which did not carry
Ry

any duties worth the name., That migh% explain why this

applicant;who claims to be an outstanding officer in the

Police Force,did not fight for theprestige and dignity

U;/ of the office held by him. The only excuse he gives is
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is that, being a Disciplined Officer)he thcought

I
that government would do justice to him, This
is @ lame excuse, The applicant cannct be go

naive as to believe such assurances, if he felt

that he was being humiliated.

2% Whatever be the reasons, we #w have no
doubt that if any insult o humiliation was heaped
having
upon him, the applicent suffered-acquiesced in it,
has farfeited high right to seek relief in that
: b
regard, What is more impcrtant ithct none of the
crders by which he feels aggeieved or insulted or
humiliated, has been impugned in this Application,

That is surprising becduse on the authtr ities relied

by him, he could well have obtained directicns in his

favaur, roa, the applicant was fully aware of the
case 1974 (CCS) 165 from which he has Lepr oduced

extracts in the present Application as also in -
Annexure 42, He was aware of the following declara-

tion of the Supreme Court in the judgment in that

case ;

" But where it appears to the Court that the
declaration of equivalance is made without
dpplication ©of mindg tc the nature of respcn-
-sibilities of the functions and duties
attached tc the non-cadre post or extrane cus
Cr irrelevant factors are taken int 0 account
in determining the eguivalence or the nature
and the responsibility of the functions ang

duties of the two posts are so di s-similarthat

noc
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reasonable man can possibly say that they are

equivalent in status and responsibllity or the
declaration of the equivalence is malafide or in
colourable exercise of power or it is cloak for
displacing a member of the Indian Administrative
Service from Cadre post which he has occupied, the
Court can and certainly would set atnaught the

declaration of equivalance and afford protection to

the civil servant. "

22. In additiOn;the applicant had also in his favour
a judgement of the High Court of Gujarat in Spl. Civil
Application 2955, 2956 and 2857 referred to in para 43
of his application. These appljcationswere filed by the
officery and men of three SRP Compahies assisting the State

, Prohibition Squad, against their transfer ordered by the
L ko WO was the sec

3 secona respondent therein-

applicané( fhe applications were dismissed with the

following findipggs.

b There is no substance in the contention that

respondent no. 2 had no power to tran¢fer the
petitioners. A notification dt. 1-3-1984 issued
by the State Government which is produced before
me and placed on record shows that respondent No.2
is promoted and an~ointed to officiate as DG & IGP
(Armed Units, Training and Computer Centre), Gujarat
State, Ahmedabad. It is not disputed that SRPF is
part of the 'Armed Units. It is therefore, clear
that the SRPF are under the direct control of
respondent No. 2. Since these companies are under
the direct control of DG. & IGP (Ammed Units),

respondent No.2 had authority.... ".
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'In { this connegtion the applicant states in para

44 of the --plication as Tt e
" This legal postion and this decisibn of the
High Court were known to Shri K.D. Buddha,
Shri V. ".5hah, Shri Prabodhbhai Raval and
Shri Madhavsingh Sblanki and it was also
informed to the Home Secretary under letter
No. ATC/885 dt. 10-8-1984 (Annexure 29).
It may be mentioned that while filing an
affidavit in the High Courg the DG, (Shri
¥.T. Shah) did not even contend that . he had
any jﬁrisdiction over the SRPF though that was
the point at issue and in question. Thus, it
was clear that Shri V.T. Shah fully knewbefore
the High Court decision and after the High
Court decision that he had no jurisdiction of
any type relating to the Armed Units and SRPF
(and including Training and Computer Centre) and
continued to commit cOntempt of even the decision
and position stated by the Gujarat High COurt.'m
On the strength of this judgemen delivered on
and his above averments
10-7-1989; he cauld have " possibly obtained

a direction to the DG to desist from issuing orders

e . ’ -
he ZaiQDOt competent to issueg. The applicants ggpek:
N

wouldAhave gone high with the forces working under him.

22, A. The ap~-licant vehemently pleaded that he
had not acquiesced in the illegal orders passed by
Government or other awthorities. For, according to

him he had protested against their actions.

(/C/ £ Merely because some ineffective protests had been
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lodged it dces not mean that the applicant did not £im=

acquiesce in the actions of the respondents, Undaubtedly,
it was open toO him to appr oach the High Court/ Supreme
court., 1If he did nct resort tc this most effect ive
remedy - whatever be the reasoms therefor - it can only
mean that he was either contended with the respc,ridert‘s'
dcaisions or he resigned himeelf Lo such decicsione,

In either case he foarfeitc hirc right to re-agitate the
matter as he is estopped by his conduct,

23, In these circumstances, we hold that the applicant
has no subsisting gr ievance whatscever, in respect of the
rreatment met=d out to him between 1950 and 28-2-1985,
Ne now specifically turn to the Resoluticn dated 9-1-1985
(Annex,39), In the first place he has not impucned it. If
he really w anted any relief against the order in that
resolution he” ought to have apgrached the High Court of
Gujarat, withcut any loss of time,to the get that orderXk
quashed and torestore his position as D.G,, ATC ;inc luding
control over the armed units cr for bEIU“ posted as D,q,
as he was to retire on 28-2-1985.i,e, about 50 days. Hence
after his retirement’t‘he appliCdn“?o;a-Ld not be given any
relief in respect of this Resolution, for,the resolution
does not affect his pay o other material benefits,

24. For these reasons . we find that the applicant
had not established that he has any grievance at all.

The gquestion whether the type of reliefs he has asked

for can be granted dces not,therefae, arise fao a decision

and therefae, we d0 not express any viewyin that recard

and leave that igssue open.




